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MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill further to amend the Khadi and Village Industries
Commission Act, 1956, be taken into consideration.”

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING (SHRI PRIYA RANJAN DASMUNSI):

Sir, I have a submission to make.

It appears that the Bill has got the unanimous support of the House. After the
scrutiny of the Bill by the Standing Committee, 1 had discussed about it with several
leaders of the Opposition. So, it will be nice if we can pass the Bill unanimously
without discussion. It is because every Party is in agreement with the passing of the
Bill.... (Interruptions)

MR. DEPUTY-SPEAKER: All right. We will take the motion for consideration of the
Bill.

The question is:

“That the Bill further to amend the Khadi and Village Industries
Commission Act, 1956, be taken into consideration.”

The motion was adopted.

... (Interruptions)

SHRI B. MAHTAB (CUTTACK): I have a point to make here. It was decided in the
BAC that we will discuss this Bill for two hours.... (Interruptions)

MR. DEPUTY-SPEAKER: We will now take up clause by clause consideration of the
Bill[bru76].



Clause 2 Amendment of Section 2
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St WRIAA WE (TENR) : TR, S ST a1ed 8, ST are STy, . . (SIaer)
MR. DEPUTY-SPEAKER: The question is:

“That clause 2, as amended, stand part of the Bill.”
The motion was adopted.
Clause 2, as amended, was added to the Bill.

... (Interruptions)

M WRAT WS : IUILTET HEIGY, BRI ATEH! e & foIy dUR & 1R M9 faet &1 urd oxar
gl... (aaum)



Clause 3 Amendment of Section 4

e o

U3 2, Ukt 15-17 & wH W f=foaRad wforenfua fepan simg:-
“(@) IR IR WRHN e, DA ¥ Tld aa FreEfaRaa fGen aramstt # 9 86,
A (4)

Us 2, Ul 18-19 “@t fden em@r” &1 | fHar syl (5)
U3 2, Ufed 20 “fauur @t faen smEr” & Wi w “fago” ufeenfid faan

i 6)

go 2, Ufed 23 § 24 & W W ffaRaa ufowenfia fbar wmg:-
“(iil) TP dew, Ry grfior e # faRisiy Samt 8k o va 2 &R
(iv) T Aoz, o=y dapiat e ok ufdreror # famsi SMant ok

3q9d 8”7 (7)

U3 2, ekt 35 “Uep faxilT TAGPR” & WM R “feRilT AeArgd R gl fohar S|
(8)

(s HBMER ¥
TTS)

MR. DEPUTY-SPEAKER: The question is:

“That clause 3, as amended, stand part of the Bill.”



The motion was adopted.
Clause 3, as amended, was added to the Bill.

Clauses 4 and 5 were added to the Bill.

... (Interruptions)

SHRI L.K. ADVANI (GANDHINAGAR): Mr. Deputy Speaker, Sir, actually we were
told just now that the Business Advisory Committee had given two hours for this Bill.

So, some Members here wanted to speak. They have not been able to speak. Let them
speak in the Third Reading.... (Interruptions) Yes, let them speak now....
(Interruptions) When the Minister of Parliamentary Affairs said it, they stood up. But,
you could not perhaps notice them. You went on to say that the Bill be taken into
consideration. Even if that has happened, it does not matter. At the Third Reading, they
can speak. There is no problem.

SHRI PRIYA RANJAN DASMUNSI : Sir, I checked up with the parties if there is any
name. Only two names were there and they were absent. ... (Interruptions)

SHRI L.K. ADVANI : That is not the issue.

SHRI PRIYA RANJAN DASMUNSI: I have to help the Chair as to how the course
will be conducted. ... (Interruptions) I asked all the floor leaders. ... (Interruptions) |
asked your Deputy Leader also. I do not know whether he is powerful or you are

powerful. ... (Interruptions) Okay, in the Third Reading, as the Leader of the
Opposition says, they can speak. # MU T Rg HHW fF oMU & offer A BI-

3nfeAe g1k IRV, .. (gg™E) b & A+ foranl ... (caaur)

MR. DEPUTY-SPEAKER: On Third Reading, you can speak.



Clause 6 Amendment of Section 10
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MR. DEPUTY-SPEAKER: The question is:
“That clause 6, as amended, stand part of the Bill.”
The motion was adopted.
Clause 6, as amended, was added to the Bill.

Clause 7 was added to the Bill.

Clause 8 Insertion of new Section 12A
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MR. DEPUTY-SPEAKER: The question is;
“That clause 8, as amended, stand part of the Bill.”
The motion was adopted.
Clause 8, as amended, was added to the Bill.

Clauses 9 to 14 were added to the Bill.

Clause 1 Short title and commencement
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U3 1, i 4 "2005" & W R "2006" gfcRenfud fHAm Smel (2)

MR. DEPUTY-SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill."
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

e fear =

U3 1, dfed 1 " vwed" & A ¥ " GEd " gforenfod fear smel (1)

(2 ABMdR 9¥rg)
MR. DEPUTY-SPEAKER: The question is:
“That the Enacting Formula, as amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.



SHRI L.K. ADVANI (GANDHINAGAR): Sir, before the Bill is passed, let them
speak.

SHRI PRIYA RANJAN DASMUNSI: After he moves it, they can speak and then the
Bill will be passed.

AN AR e H R BT g
"fh fatrae @1 e W d iika fHar syl
MR.DEPUTY-SPEAKER: Motion moved:

"That the Bill, as amended, be passed."
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SHRI B. MAHTAB (CUTTACK): Thank you Mr. Deputy-Speaker Sir. Actually, the
manner in which this Bill has been brought through, I should record my protest in the
beginning. Initially I should say that at least the Leader of the House is aware, so also
the mover of this Bill and to some extent Shri Nikhil Kumar, who is sitting at the back,
1s also aware in what manner khadi had played a greater role in the freedom struggle.

In the Vedic literature the mention of khadi is there. But the Father of the
nation, Mahatma Gandhi, revolutionised the idea of khadi. Khadi became a symbol of
Swadeshi. Khadi became a symbol of self-dependence. Khadi became a symbol of
self-reliance. Khadi became a symbol of our Independence struggle. But it took

around ten years, from 1947 to 1956, that a cohesive unit is to be formed.

It was necessary to discuss this because unless we should understand in what
manner the Khadi and Village Industries Commission was established in 1956, what
were the two divergent ideas that were being debated during that time. Also, we have
to remember what Miraben used to say during that period. She was of the opinion and
today also, there are two different opinions on this because the manner in which during
freedom struggle Khadi and Gramodyog were being propagated and encouraged was
not with Government support and Miraben held that view. She was of the opinion that
the Government, the establishment is a great giant. The moment you come into that
fold, seek its support, that giant will kill you by its embrace. This was her view.

Ultimately, time and again, no matter how many committees, how many
empowered committees or commissions which were appointed for review of this Khadi
and Gramodyog, all have become a futile exercise. It may be Karve Committee, it may
be Asoka Mehta Committee, in every ten years, invariably, a number of committees
have been formed. Ultimately, a high powered committee under the Chairmanship of
the then Prime Minister, Shri Narasimha Rao, was also formed to give an impetus to
Khadi and Gramodyog.

Subsequently another Committee was also formed. Arthur Anderson
Committee was formed as to how to market the khadi products. Another Committee



under the Chairmanship of the Deputy Chairman of the Planning Commission, Shri

K.C. Pant, was also formed.

[ will come to the basic question. Should khadi be propagated only by giving
subsidy or should the financial institutions come forward to support the Khadi and
Gram Udyog in such a manner that it can be remunerative and it can be industrially
viable? These are the basic questions. You see what we get today in this Bill. I would
be educated if the hon. Minister apprises us in what manner the policy is being guided.
The Standing Committee has taken a decision. The Bill is being piloted. I am sure that
this Bill will also be passed. But what is the ultimate problem that the Khadi and
Village industries are facing today?

Sir, thanks to you, with the intervention of the Leader of the Opposition, we are
speaking on this Bill though for a small time. But the problem lies here, whether the
Government would make it clear as to whether it is going to accept what the K.C. Pant
Committee recommended. The K.C. Pant Committee recommended giving full
subsidy throughout the year - in the month of October, whole month subsidy would be
given and in every month subsequently only for seven days subsidy would be given.
Are you going to accept that? Are you accepting another policy which was also being
discussed in this country at the highest level in the Government quarters that only the
financial institutions would support? As the Members of the Lower House, the House
of the People, and being the member, Co-Chairman of the District level Committees
and as we sit at the State-level Committees, we also interact with the bankers. We
know in what manner the financial institutions come forward to finance the khadi and

village industries.

Should we say — as the Railway Minister is present here — that all fabrics that are
being purchased by the Railways would be khadi? Should we say that all the
Government Departments would purchase khadi fabric? That will give support in a

bigger way.



Which are the States which have been benefited? 1 am really astonished to find
this information. Actually this did not dawn on me earlier. [ went through the
question put by a hon. Member as to how many people have been engaged or
employed. Khadi and village industry is in a non-farm sector, and the people who are
engaged for earning, are also doing only part-time job. It is not a full-time job and it is
only a part-time job. How many people have been engaged, and which are the States?
They are West Bengal, Gujarat, Andhra Pradesh, Uttar Pradesh, and Karnataka. These
are the five States where the employment is more. In a place like Orissa, in 2002-03,
only 2,000 people were engaged. Subsequently the figure went up to 4,000. The
number of khadi and village industries is not more than 3,000 to 4,000 in the whole

country. I am mentioning the agencies which are actually engaged in this.

[ will just like to draw the attention of the hon. Minister to this problem because
he is aware about the Kalahandi problem. There are a number of institutions which are
working, giving gainful employment to the needy people but they are not being paid
for the service which they have rendered. They weave thread. They produce cloth. A

unit purchases that and that unit finally sells it in the market.

Their money should rotate. In some places, it is blocked. Then, the people are
not getting their money for three years or four years. It is the Khadi and Village
Industries Commission which is responsible. I would urge upon the Minister to please
look into it. A number of letters have been written to you. I am referring only to
Kalahandi. I am not referring to my district where also there are certain problems. You

have put up a unit. There has been a building for a sliver

plant but no machine is being installed there. Why sliver is to be brought from Bihar,
Karnataka and Tamil Nadu? Why States like Orissa will not have a sliver plant where

you have a building for that purpose?
MR. DEPUTY-SPEAKER: Please conclude now.

SHRI B. MAHTAB : The other aspect is the administrative setup. At one point of time,
it was decided in the initial stage in 1956 that Khadi and Village Industries

Commission should function independent of the Government’s interference. In the last



50 years we have seen that it has not given us the result. Should we say that now we
are turning the wheel, there will be Government’s intervention? In every five years, as
the Bill states, the Government will appoint the Chairman; the Government will
appoint the Board; and the Government will organise a number of zonal Committees,
as was mentioned. If you are having zonal Committees, why not have it in such a

manner whereby every State will be benefited?

With these words, I would say that the Minister should consider the points
which I have raised.

SHRIMATI V. RADHIKA SELVI (TIRUCHENDUR): Thank you, Mr. Deputy-
Speaker, Sir, for giving me this opportunity to participate in the discussion on the
Khadi and Village Industries (Amendment) Bill, 2005. Also, I thank our beloved
leader, Dr. Kalaignar and Tamil’s Jupiter, our Thalapathi Thiru M.K. Stalin without
whom I would not be here.

Sir, KVIC Bill is one of the important Bills. In the National Common Minimum
Programme, the Government has decided to revamp the Khadi and Village Industries
Commission. This has been necessitated mainly because of the deep decline in
employment in the khadi sector and nearly stagnant sales of Khadi over the years. ..

(Interruptions)
MR. DEPUTY-SPEAKER: Shri Radhakrishnan, this is not a meeting place.
Please continue.

SHRIMATI V. RADHIKA SELVI : Now it is high time for the Khadi Village and
Industries Commission, which is needed, to take effective measures to introduce
modern management and practices and make the khadi products competitive in the
globalised economy and to generate more employment opportunities in the rural areas
through the schemes, projects and other activities of the Khadi and Village Industries
Commission (KVIC).

The subject of khadi and village industries is the great theme and thinking of
our Father of the Nation, Mahatma Gandhiji. Khadi and Village Industries Commission
is the country’s largest rural development supporting agency in the modern India.

Mahatma Gandhiji conceived khadi as an expression of the Swadeshi spirit and at the



same time an opportunity to provide self-employment, self-sufficiency and self-

dependency for every man and woman involved in khadi activities.

In the year 1989, our beloved leader, Dr. Kalaignar Karunanidhiji had started a
scheme for women self-help group, called Poomalai Scheme, in Tamil Nadu as per the
vision of Mahatma Gandhiji. This gives self-sufficiency, self-dependency and self-
employment to women. What our beloved leader Dr. Kalaignar Karunanidhi started in
the year 1989 is now functioning successfully in Tamil Nadu.

KVIC should be available for the welfare of the poor and downtrodden people
who are working in the following sectors and industries, namely, coir, rubber, cashew,
handloom, power-loom, palm, handicraft, food processing, sericulture, wool, wood,
leather, pottery, etc. People who work in the industries may have taken loan payable to
the societies. That should be waived and they should be encouraged to produce the

proposed materials in which they are good.

They should be helped by giving loans and subsidies through banks and co-
operative societies. Their products should be purchased by the Department without any
hurdle and they should be paid immediately without any delay.

The KVIC should help the poor producers by meeting them in person and guide
them to get rid of their difficulties whether in procuring raw materials or sale of
finished products.

Even, the Khadi and Village Industries Commission can guide them properly

for getting proper loan from the banks and co-operative societies.

KVIC should give guidance to the poor producers by educating them recent
technology, marketing trends and viability to improve Khadi and Village Industries.
While we welcome foreign investment for industries, we should give more importance
to khadi which is a tribute to khadi and our tradition.

Sir, with these words, I support this Bill and I conclude my speech.



DR. THOKCHOM MEINYA (INNER MANIPUR): Sir, I rise to participate in the
consideration for passing of the Khadi and Village Industries Commission
(Amendment) Bill, 2005, as moved by the hon. Minister, Shri Mahabir Prasad. This
Bill is to amend the Khadi and Village Industries Commission, Act, 1956. 1 support
the Bill with all its amendments.

Sir, at the very outset, I would like to place on record the fact that the Khadi and
Village Industries Commission (KVIC) is a statutory body, autonomous of course,
established in the year 1956, under the Khadi and Village Industries Commission Act,
1956.

The primary aim of the Act was to provide the establishment of a Commission
for the development of Khadi and Village Industries in the country. However, it has
been found out that the working of the Khadi and Village Industries Commission faced
some original inherent difficulties. At the same time, there has been a steep decline in
employment in the Khadi sector. Further, the sales of Khadi products have become
more or less stagnant for the last about a decade or so.

Sir, in the backdrop of these administrative and financial difficulties in the
working of the Commission and also the decline in the sales and employment in the
Khadi sector, the Central Government dissolved the then Khadi and Village Industries

Commission and constituted an Expert Committee. As the hon. Minister has rightly

pointed out, this Expert Committee submitted its report on the 6 April, 2005. Now,
the present United Progressive Alliance Government is duty bound to incorporate these
accepted recommendations of the Expert Committee. This can only be possible by
amending the provisions of the Khadi and Village Industries Commission Act, 1956.

Hence the present Bill, the Khadi and Village Industries Commission (Amendment)
Bill, 2005. ... (Interruptions) While participating in the discussions, I would like to

state certain facts. ... (Interruptions)
MR. DEPUTY-SPEAKER: Please conclude.
... (Interruptions)

DR. THOKCHOM MEINYA : Sir, perhaps, I am the second person from the party to
speak on this Bill. I would take just a few minutes. ... (/nterruptions) Our founding



fathers have rightly stated that India live in the villages. Village Industries are the
pillars of our civilisation. Extinction of village industries would completely ruin seven
lakh and odd villages of the country. If village perishes, India will perish too. India
will not be an India again. Her own mission in the world will get lost. Exploitation of
the village means complete ruin of the village civilisation.

Sir, if the particular character of the village industry is maintained, there would
be perhaps no objection to the villagers using even the modern machines and tools that
they can make and can perhaps afford to use. We have to make a choice between India
of the villages that are as ancient as herself and India of the cities which is a creation of

foreign domination.

Sir, mechanisation is good when the hands are too few for the work to be
accomplished. It is an evil when there are more hands than required for the work as is
in the case of India. The problem with us is not how to find leisure for the teeming
million population of the country, but the problem is now how to utilise their idle
hours. It remains a fact that the way to take work to the villagers is not through
mechanisation but that it lies through the revival of the industries which is being
propagated by our villagers.

When we find that our needs are not properly supplied, we go to the village. I
would like to draw your kind attention and through you the kind attention of this august
House to the Khadi mentality of the Father of the Nation. His Khadi mentality tells that
the cities must subserve the village when the foreign domination goes. Khadi to him is
the symbol of unity of Indian humanity, and its economic freedom and equality.
Therefore, ultimately, in the poetic expression of Pandit Jawaharlal Nehru, ‘Khadi is
the livery of India’s freedom’.

Sir, Khadi mentality means decentralisation of the production and distribution of
the necessities of life. Therefore, the formula so far evolved is that every village is to
produce all its necessities and a certain percentage in addition for the requirements of
the cities. Production of Khadi includes many things. Among them, except for dyeing

purposes, the others are all being practised effectively everywhere in the villages.



[ think, Sir, the time is running out. [ am very thankful to you. Of course, my
friends are insisting that I should tell that I have been always wearing Khadi only. That
is exactly what I recommend and my friend Shri Rijiju apologised for not wearing

Khadi only today as he mentioned in his speech.

Coming back to a very small and important point about some of the States, I
come from a State, Manipur, which is famous for Khadi and Village industries. We
have got the handloom and handicraft which are so famous. It is not only in my State
but other States also which have the same problem. When we are in independent India,
what actually happens is we do not develop the khadi and village industries properly
and all that we do 1s we depend on modern materials, blended materials and now we do
not use Khadi properly and that way our Khadi consumption has come down. This 1s
one State, Manipur, where we have got cotton growing in all the hill areas. Now not
even a single seed of cotton is available. Because of this, the market has almost become

captive market. It is not only for my State but this is true for the entire country.

With these few words, I support the Bill and hope that the House will
unanimously pass it.

*SHRI M. APPADURAI (TENKASI): Hon. Deputy Speaker,I welcome the KVIC
Amendment Bill 2005.This Board that commenced its service in the year 1923 is to be
strengthened still as it is to be developed further to ensure proper growth of its
activities in the rural areas. In the mean time we have witnessed several lacunae in its
functioning due to stagnation of its products and mismanagement of funds and
inappropriate marketing. The present government at the Centre as per the common
minimum programme seeks to address to the needs of the rural poor by way of creating
jobs and ensuring remunerative prices for their produce, products and goods and
providing marketting avenues for the goods made by the tribals in the backward areas.

This bill aims at addressing to these felt needs and hence I welcome and support this
bill.

At a time when FDI is sought to be allowed in retail sector, it is heartening to
note that the things spelt out in the common minimum programme is also taken note
of. This bill aims at giving boost to village industries in the backward rural areas.

KVIC sets up units in places with a local population of about 20,000 people as per



1991 census data. Now the demographic picture has changed and there is a need to
increase the number from 20,000 to 50,000 considering the rise in population.
Presently there i1s one KVIC office for every eight districts. The people coming from
far flung areas to a KVIC office that serves many districts find it difficult to get timely
financial help in the form of subsidies. So I urge upon the government to go in for
setting up such office in every district. The subsidy to Khadi and Village industry units
are now disbursed through all banks. At this juncture I would like to impress upon the
Minister to ensure that subsidy is extended to people through all nationalised banks in
the local areas. As far as Tirunelveli District is concerned Khadi and Village Industries

Board could create

* English Translation of the speech originally delivered in Tamil.

only 225 jobs in the past ten years. This shows how poor the operation of KVIB is. In
order to give a boost to the manufacturing and production units that come under KVIC,
there is a need to open retail outlets in every bus station and railway station throughout
the Country. Government must take steps to provide space in all these places to sell
KVI products that could help the rural poor. Steps must be initiated to stem the rot and
red-tapism  that results in delayed disbursal of subsidy. We must go by the principle
and the motto with which this movement was conceived and carried forward by
Mahatma Gandhi the Father of our Nation.

19.00 hrs.

So, I would like to impress upon the UPA Government to take forward that
mission to fulfil the aspirations and improve the lot of the rural poor. I extend my

support to this Bill and conclude my speech.



MR. DEPUTY-SPEAKER: Hon. Members, it is now 7 o'clock. After passing of this
Bill, I have a list of Special Mentions also. There are three Members to speak on this

very Bill.
If the House agree, the time may be extended by half an hour.
SEVERAL HON. MEMBERS: Yes.

*SHRI RAVICHANDRAN SIPPIPARAI (SIVAKASI): Sir, I rise to support this Bill
on behalf of the MDMK and our beloved leader Shri Vaiko. The founding father of
Dravidian Movement Arignar Anna said that we would strive to ensure smile
blooming in the gloomy faces of the poor. “The key to swaraj is not with the cities but
with the villages. When I succeed in getting the villages rid of their poverty, I have won
swaraj for you and for the whole of India” said Mahatma Gandhi. Saying so he
commenced a movement to boycott foreign cloth and encouraged the cloth spun and
woven by our rural people. He adopted Khadi and Village Industries Movement as a
strategy that formed part of Swadeshi movement during our freedom movement . As
far as Tamilnadu is concerned, at Chennai as early as in 1946, the first Khadi and
Village Industries Board unit in the then Madras Presidency was established by
Mahatma Gandhiji. We feel proud of that and with that pride I welcome this piece of
Legislation to give a boost to Khadi Industries in the Country that will ensure
development in our rural areas. In the foot steps of Mahatma Gandhi this movement is
taken further. At this jucture I would like to mention two or three points. Industrial
Investment ceiling has been lifted from Rupees Fifty thousand to Rupees One lakh.
Similarly the criteria to establish units based on the local population is sought to be
increased from ten thousand .

MR. DEPUTY-SPEAKER: Thank you.

SHRI RAVICHANDRAN SIPPIPARALI : Sir, I have not even started my speech. What
is this? ... (Interruptions) Sir, I support this Bill, Thank you.

* English Translation of the speech originally delivered in Tamil.
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SHRI B. MAHTAB : Sir, Rs. 98 crore were spent in 2004-05 in KVIC. Can you ensure
that it will be doubled in this coming financial year? An amount of Rs. 98 crore was

spent in KVIC in one financial year. Please assure us that you will double it up.
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(Interruptions)™ ...

MR. DEPUTY-SPEAKER: Nothing will go on record.
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MR. DEPUTY-SPEAKER: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

* Not Recorded.

MR. DEPUTY-SPEAKER: Now, the House will take up Special Mentions.
Shrimati Minati Sen -- not present;
Shri Ramyji Lal Suman -- not present;

Shri Shivaji Adhalrao Patil -- not present.



